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Ld. Counsel for Operational Creditor is present.

Ld. Counsel appearing on side of the Operational Creditor filed the
affidavit of service. However, no track report seen produced.
Ld. Counsel on side of the Operational Creditor bring to my notice the
track report. On perusal of the track report, it is understood that notice
has been served to the Corporate Debtor on 13/06/2018.
The applicant is directed to file supplementary affidavit along with the
track report proving service of notice to the Corporate Debtor.
Corporate Debtor called absent and declared ex-parte.
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For hearing, list it on 14/08/2018.




